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Need to ensure the safety of people living
around the L.P.S.C. Plant of L.S.R.O. in
Thirunelveli District of Tamil Nadu

SHRI P. SOUNDARARAJAN (Tamil
Nadu): Madam Deputy Chairman, as I rise to
make my maiden speech, I record my
gratitude to Dr. Puratchi Thalaivi, the former
Chief Minister of Tamil Nadu, who has sent
me to this august House.

Madam, I feel it my duty to bring to the
notice of the Government a grave injustice
meted out to the people of Mahendragiri-
panakudi area of Thirunelveli Kattabomman
district in Tamil Nadu.

The Liquid Propulsion System Centre of
ISRO is situated at Mehandragiri in
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Thirunelveli Kattabomman district of Tamil
Nadu. When it was being set up 16 years
ago,.people of that area objected to it fearing
displacement and also health hazards by the
plant. At that time, the Government and also
the ISRO authorities promised jobs at the
LPSC plant for the families whose lands were
acquired. The people were also assured of
safety to their health and lives. After giving
all these assurances, about 1500 acres of land
was acquired by the Government from over
700 poor farming families of Kaval Kinaru,
Lappai Kudiiy-uruppu, Panakudi,
Kumarapuram, Krish-napuram and
Avaraikuiam villages at a throw-away price of
nine rupees and fifty five paise per cent. But
today, after 16 years, the people who were
displaced feel cheated by the Government.

So far, not a single project-affected person
has been given employment in the LPSC plant.
Members of the affected families have not
been given even Class-C or Class-D posts.
The promised housing units have not been
provided. The poor people who have given
their lands have nowhere to go for their
livelihood. After having run from pillar to post,
they have resorted to agitation. Since I come
from that region, I know the troubles the
people have been facing all these years.

Madam Deputy Chairman, last year a highly
dangerous Integrated Liquid Hydrogen plant was
commissioned in the unit exposing the people of
the area to a great danger. Now, a residential
complex for the scientists and staff of the
LPSC is proposed to be constructed at
Nagcrcoil, 26 kilometres away from the plant.
This decision to have staff quarters away from the
plant site has increased the fear of the people
regarding the safety of the plant.

Madam, the people of Mahendragiri area
have no means of livelihood, no place to stay
and they are living in the grip of fear, always
thinking that something like the Bhopal gas
tragedy would take place. Therefore, I demand
firstly that at least one member of each
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project-affected family be given employment
in the LPSC plant. They may be considered
for Class-Ill and Class-IV non-technical posts.
If it is not possible to provide jobs to all the
affected families, the left-out families should
be given compensation by paying them the
prevalent price for their lands which is over
Rs. 2,000 per cent.

Secondly, the staff quarters should be
constructed within Mahendragiri-Panakudi
limits so as to instil confidence in the minds
of the people.

Madam, a white paper should be issued
regarding the integrated liquid hydrogen plant
in order to remove fears from the minds of
these people.

Thirdly, the displaced families should be
provided residential accommodation adjoining
the staff quarters by the Government. Since
these people have been agitating for a long
time, I therefore appeal to the Central
Government, Madam Deputy Chairperson, to
intervene in the matter immediately and
provide what is due to them. Thank you,
Madam.

THE DEPUTY CHAIRMAN: You
have raised a very important issue in your first
speech. Congratulations.

Worsening Cotton. Position Particularly in
Gujarat
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